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IN THE CENTRAL AU4I14ISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD 

0.A.NO385/94. 
Date of Orders 30-3-94. 

Between S 

$ • An j aS ah 	
... Applicant. 

and 

-- Hyderabad Central nivision,ttwu 
Nirman Bhavan, LotS,: Hyderabad. 
The Executive Engineer(Civil), Hyderabad 
Central Division-Ill, Central P.W.D. 
Nirman Bhavan,Koti,Hyderabad. 
Asst.Eflgineer, H.C.&D.III/1, C.P.W.D. 
Gachibowli, Hyderabad.423. 	- 

Respondents. 

For the Applic ant: Mr .P. B. vijayi umax, 	a 

For the Respondents: Mt.N.R.Devraj*  sr.casc. 

cORaM: 
THE HON' BLE MR.JUSTICE v.NEELADRI RW ; vICE CHAIRMAN 

NW 
THE HON'8LE 14R.R.Rk'JGARI4JAN : MEMBER(ALI'4N) 

'The Tribunal made the following Orders- 

Notice before adnission. 

It is stated for sri N.R.Eevraj, that the applicant 
was appointed as lber order dated 12-1-93 to the post of Belder 
a post in. regard to which sanction was expected from Chief 
Engineer and as the said sanction was not given, R-2 was constrai-
ned to pass the impugned order rescinding the order dated 12.1.93 
whereby the applicant was appointed. 

In view of the above statements for the respondent, it is 
not a case where the inugned order has to be suspended. 

It is submitted for the applicant that efore his 
appointment as per order dated 12.1.93 he worked en Casual 
Labourer from 1983 in the office of R-3. If the applicant is 
willing to work as Casual Labourer pending disposal of this CA, 
he is free to approach R.-3by making a submission to him that 
he may be engaged as Casual Labourer and if such representation.is  
going to be made to R-3 and if his juniors are continuing and if 
work is available, he had to be engaged without retrenching any 
casual labourer working by the date of such representation if it 
is going to be filed. 

Deputy Regi strar (J)cc 

To 
1. The superintendtn4 Engifleer(CiVil) Hyd..Central Lvn, 

CPWD,Nirman Ehavan, Koti, Hyderabad. 
The Executive Engineer (Civil) Hyd.Central Ltvn-III, 
Central P.W.D. Nirman Bhavan, Koti,Hyderabad. 

The Asst.Iangineer, H.C.5.D.III/1 	p,w.D.Gachibow1i,Hyd-123. 
one copy to Mr.P.B.VijayakUmar, Advocate, CAT.Hyd. 

5, one copy to Mr.N.n.Levraj, Sr.CGSC.CAT.Hyd. 
6. one spare copy. 
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IN THE CENTRAI iCiINISTRkTIVE TRISJNAL 
HYDERASAD DE:JCH AT HYDERABAD 

THE HON' ELE 1IR.JUSTICE V.NEELADRI Rko\ 
VICE ChAIRMAN 

THE HOWBLE MR.A, .GORTHI a MEMBER(AD) 

THE HON'BLE MR. 	ASEKFIAR REDDY 
MEMBER(JUJJL) 

AND 

THE HON' DDE MR.R.RANGARAJAN : M(ADMN) 

-Dateds&-3 -1994 

WJUILr13NT— 	DESPATCH 

{zrAinistrative Tribunal 

ORDE  

S&PW199b 

flC7Czt?N. 	HYDERAB&D BENCH. 

in 

O.A.No. 	S 
T.A..No. 	 (w.p. 	) 

Adrnjtd and Interim Ilirections 
Issue 

sp sed of with dict1 

Disrjiissecj. 

ssed as wjtbdrawn 

smissed for Default. 

jected/Ordered. 

order as to costs. 
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